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         Both the petitioners Rajarshri Ghosh and

Alaka Shyam have preferred the application u/s

28 of Special Marriage Act praying for a decree of

divorce on mutual consent.

       It  is  contended in  the  petition  that  the

marriage between the petitioners was solemnized

on  09-10-2017  as per provision of  the Special

Marriage Act and after solemnization of marriage

they  resided  together  at  the  residence  of

husband  petitioner  no.1  Rajarshi  Ghosh  at

Garwanpatty, Ward No. 14, Tezpur, Sonitpur. But

after  one  month  of  the  marriage,  both  the

petitioners were incompitable to each other and

ultimately the petitioner no.2 left her matrimonial

home  on  11-11-2017  and  started  to  live

separately  at  her  parental  home  situated  at

Betbari  Shyamgaon,  Jorhat,  Assam.  Since  then,

the petitioners have not lived together and they

realized  that  their  marriage  has  been  broken

down and there is no  chance of reconciliation.

Ultimately  both  the  petitioners   have  mutually

agreed to put an end of their marriage. Hence,

prayed to dissolve their marriage by a decree of

divorce on mutual consent.



        

     The  petitioners  submitted  their  evidence

jointly on affidavit narrating the averments made

in the petition. They proved the joint application

for divorce as Ext.1 and the marriage certificate

no. 661/17 as Ext.2 (proved in original).           

        I have thoroughly perused the petition as

well as the evidence-on-Affidavit filed by both the

petitioners. The petitioners are living separately

since  11-11-2017  and  the  present  petition  is

instituted on 19-02-2020 i.e., after  two years of

residing separately.  Efforts have been made for

conciliation after expiry  of  cooling period of  six

months but failed.

        Considering all the above, it is found that

the  marriage  between  the  petitioners  broke

irretrievably  and  the  parties  themselves

voluntarily agreed for dissolution of matrimonial

bond on mutual consent.  I am satisfied that the

petioners have made out a case for a decree of

mutual  divorce.  Accordingly,  the  petition  is

allowed.  The  marriage  solemnized  on

09/10/2017  between  the  petitioners  vide

marriage certificate no. 661/2017 be dissolved by

a decree of divorce on mutual consent with effect

from the date of the decree. Precept be issued to

cancel  the  marriage  certificate  no  661/2017

issued on 09/10/2017.

              Prepare  the decree accordingly. 

               Accordingly, this suit is disposed of. 

  (I. Barman)
 District Judge
 Sonitpur,Tezpur


